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 (ii)  Annual  Report  of  the  ॥... ज

 sore  Iron  and  Stee]  Limited,  Bha-
 dravati,  for  the  year  1973-74,  along
 with  the  Audited  Accounts  and  the

 the  form  of  a  privilege  motion
 SHRI  SHYAMNANDAN  MISHRA

 (Begusarai):  Let  the  Howe  hear Auditor  Genera]  therton.  [Placed
 in  Library.  See  No.  LT-9685/75].  _—«(_terruptions)

 (2)  A  copy  each  of  the  following  PROF.  MADHU  DANDAVATE
 (Rajapur):  Shri  Madhu  Limaye  and
 Shri  Janeshwar  Misra  have  already
 given  you  proper  notices  before  i0
 O'clock.  I  will  make  a  request  to
 you  that  both  of  them  should  be:

 paper,  under  sub-section  (l)  of  sec-
 tion  6I9A  of  the  Companies
 1956  read  with  clause  (c)  (iii)  of
 the  Proclamation  dated  the  oth
 February,  974  issued  by  the  Presi
 dent  in  relation  to  the  State  of
 Gujarat

 (i)  Review  (Hindi  anq  Englith
 versions)  by  the  Government  on
 the  working  of  the  Gujarat  Mineral
 Development  Corporation  Limited,
 Ahmedabad,  for  the  year  1978-74,

 (ii)  Annual  Report  of  the  Gujarat
 Mineral  Development  Corporation
 Limited,  Ahmedabad,  for  the  year
 ‘1973-14  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon,  [Placed  in  Library.  See
 No,  LT-9686/75).
 (3)  Gi)  A  copy  of  the  Report  of

 the  Wheel  and  Axle  Plant  Committee
 of  Durgapur  Steel  Plant.

 (ii)  A  statement  indicating  the
 progress  on  the  implementation  of
 the  recommendations  made  by  the
 Wheel  and  Axle  Plant  Committee
 of  Durgapur  Steel  Plant  for  the
 period  ending  November,  1974,
 [Placed  in  Library.  See  No,  LT-
 (9887/75).

 22.27  bra.
 QUESTION  OF  PRIVILEGE  re:  A

 heard  in  connection  with  the  privi-
 lege  notice  that  they  have  given...
 (Interruptions),  Due  notices  have
 been  given  under  the  procedure,  I
 will  request  you  to  allow  Shri  Madhu
 Limaye  and  Shri  Janeshwar  Misra.  .
 (Interruptions).

 शो  जनेश्वर  मिश्र  (इलाहाबाद)  +
 मेरा  प्वाइंट  आफ  बार्डर  है  ।  इस  तरह  से
 नहीं  अल  सकता  है।  इंदिरा  गांधी  के  दबाव
 में  हराकर  ड्राप  रूलिंग  देंगे  तो  हम  चलने  नहीं
 देंगे  किसी  भी  हालत  में  श्राप  इंदिरा  गांधी
 की  सरकार  को  चलाना  चाहते  हैं,  सदन  को
 नहीं  चलाना  चाहते  t

 PROF,  MADHU  DANDAVATE:  I
 wish  to  tell  you  that  I  am  demand-
 ing  something  based  on  procedure,
 and  I  would  never  be  cowed  down.
 by  their  voice.  If  they  want  to  cow
 me  down  by  voice,  my  voice  will
 have  higher  interigjty  fan  the.  inten-
 sity  of  the  voices  of  all  of  them
 (Interruptions)

 aft  ena  war  fire:  afar  केस
 प्रिवल्लेश  का  है  1  ड्राप  क्‍यों  इजाजत  नहीं
 देते  हैं  ।

 श्री  जनेश्वर  मिथ  झोरं।जिनल  सैंटर
 मेरे  पास  है  1  भाप  क्‍यों  इतनी  जल्‍दी  रूलिंग '.
 दे  देते  हैं  1

 सौ  सु  लिमये  (ater)  feet
 नोटिस  दिया.  हैं  उतकों  शाप  सुन  में.  ae

 es
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 MR.  SPEAKER:  Do  not  tell  that.

 I  was  asked  yesterday  to  give  my
 ruling  on  it.  I  said,  I  would  give  the
 ruling  ‘today.-  I  saw  the  Whole  file,
 I  saw  Mr.  Subramaniam’;  statement
 and  I  saw  others,  Mr.  Madhu
 Limaye,  when  you  came  to  me,  I  put
 it  to  you  also.

 SHRI  SHYAMNANDAN  MISHRA:
 You  have  not  told  the  House.

 MR.  SPEAKER:  Kindly  do  not  in-
 terrupt  me,

 यह  जो  बाप  मुझ  कह  रहे  हैं  कि  नहीं
 चलने  देंगें  सब  कुछ,  नहीं  चलने  देंगे,  यह
 तो  कोई  नई  बात  नहीं  है  मेरे  लिये  ।

 शी  याम  नम्बर  मिथ :  2  इसको
 नहीं  चलने  देगे।

 भ्रध्यक्ष  महोदय  ठोक  है,  ते  चलने
 है  कया  हो  जायेगा  ?

 PROF.  MADHU  DANDAVATE:
 Will  you  kindly  resume  your  seat  for
 &  few  seconds?

 SHRI  SHYAMNANDAN  MISHRA:
 ‘The  Speaker  is  not  the  master  of  the
 Howe.  He  is  the  servant  of  the

 स्पीकर  को  डिक्टेट  न्हीं  बनने  हैंगे 1

 भ्रध्यक्ष  शोषण  :  मे  मैंने  बनते  की
 कोशिश की  है  कौर  त  मैं  ह.  '  मैं  अपने  जमीर

 से  कह  सकता  हूं  कि  जो  मैंने  रूलिंग  दी  है
 बह  स्टडी कर  के  दी है  1

 Re,  Q.  O,  P.  238

 PROF,  MADHU  DANDAVATE:  If
 you  take  the  proceedings  of  the  House,
 you  will  see  that  you  have  gone  on
 record,

 You  told  Shri  Madhu  Limaye,  ‘If
 you  have  got  some  more  points,  you
 can  submit  them  to  me.’  Shri  Madhu
 Limaye  has  already  written  a  letter
 to  you  that  he  stands  by  al)  that  he
 has  written.  (Interruptions).

 अध्यक्ष  महोदय  :  श्री  मधु  लिमये  मेरे
 बेख़बर  में  भाये  थे,  किसी  भोर  मसले  के
 बारे  में  शाये  थे  इवज़  वारे  में
 नहीं  1  मैने  उनसे  कहा  कि  मैने  मेज
 पालियामेटरी  प्रैक्टिस  भी  देखो  हैं,  इससे
 प्रिविलेज  बनता  नहीं  है।  मीर  कोई  शक्ल
 निकलती  हो  तो  मुझे  बताइये  ।

 की  मजु  लिये  आपने  मुझे  कहा  कि
 भाप  कोई  कौर  बात  भ्रमर  हो  त।  बताइये  ।
 मैं  बड़े,  बात  बताकर  प्रेसकोट  प्रापक  सामने
 रखकर  बैठते  वाला  हु  ।  मैं  भालके  निर्णय
 को  चेलेज  नहीं  कर  रहा  हूँ  1

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Ganhato):  You  have  already
 given  your  ruling.  How  are  you
 allowing  them  to  speak  again?

 SHRI  MADHU  LIMAYE;  Only  by
 way  of  elucidation.

 SHRI  DINESH  CHANDRA  GO5-
 WAMI:  Even  after  a  ruling  is  given?

 sera  ogre:  army  मुन्ने  कल
 कहा  कि  मैं  आज  रूलिंग  हूं,  भागने  मुझे
 कल  यह  नहीं  कहा  कि  से  कौर  बहस  जारी
 कराऊँ।  छापने  महे  कह।  कि  मैं  रूलिंग  दूं,  मैंने
 वह  दे  दिया  है  t

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  not  on  the  order  paper,  We  have
 not  been  told  that  you  would  be
 pleased  to  give  your  ruling  to-day.
 We  had  sent  you  a
 bringing  out  certain  facts,
 not  inscribed  on  the  agenda  to  day

 if  |
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 BHAI  SNYAMNANDAN  MisitRA:
 You  have  never“teid  us  that  you
 wotild  be  giving  your  Pulitiy  to-day.

 हप्ता  C,  M.  STEPHEN  (Muvatta.
 puzha):  We  want  to  know  what  is
 happening  here.  Are  you  géing  to
 allow  them?

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  I  am  on  a  point  of  order.
 My  point  of  order  is  that  a  notice  of
 a  privilege  was  given  to  you  and,
 before  you  gave  your  decision  to
 give  or  not  to  give  consent,  to  find
 out  whether  there  was  a  prima  facie
 case,  you  asked  the  Member  to  make
 eubmission—we  raised  objection  on
 the  ground  that  such  a  hearing  was
 not  tenable,  but,  you  overruled  our
 objection  and  heard  the  Member.
 Now,  after  hearmng  the  Members,  you
 have  given  a«  ruling  that  there  is  no
 privilege,  Mey  I  know  now  under
 what  rule  you  would  be  now  permitt-
 ing  Members  to  make  submissions
 against  your  ruling  and  asking  for
 revision  of  it?  Is  there  any  provi-
 sion  in  the  Rules  of  Procedure  which
 petthits  the  member  to  speak  even
 after  a  ruling  ia  given?  You  will  be
 setting  an  extremely  dangerous
 precedent  in  the  House  if  you  permit
 membera  to  question  rulings  of  the
 Char  because  there  are  many  rulings
 in  which  either  this  sidg  or  that  side
 is  not  satisfied  and  I  think  that  once
 a  ruling  ie  given,  it  js  the  bounden
 duty  of  all  of  us  to  respect  the  ruling
 Now,  when  you  have  given  the  ruling
 firmly  and  finally,  that  there  is  no
 question  of  privilege,  it  is  not  open
 to  wny  member  to  make  any  further
 submission  If  they  are  not  satisfied,
 they  have  other  measures  open  to
 them,

 MR,  SPEAKER,  Now,  Mishraji,
 you  have  yourself  said  in  this,  ‘I  am
 giving  the  ruling’  At  the  same  time,
 you  say  that  such  and  such  situation
 hag  arisen  end  that  some  opportunity
 shouk!  be  given  to  you  to  raise  this.
 Now  knowing—you  know  I  am  giving
 the  ruling  to-day..,

 SHRI  SHYAMNANDAN  MISHRA:
 T  do  not  know.

 MAY  a  i075

 MR,  SPEARER:  “You  have  yotit
 sel!  write  it—Sestenlay’  it  was
 rated  In  the  Bouse  antl  we  thought
 you  were  going  th  give  a  ruling  and
 you  will  shortly  be  giving,  possibly
 tomorrow  itself...

 SHRI  SHYAMNANDAN  MISHRA:
 That  wae  two  days  batk,  That
 ‘tomorrow’  has  passed  sow,

 श्री  मत  लिमये  :  प्रध्यक्ष  महोदय,
 मेरी  प्यीईड  ऑफ  झाइंर  हुनैन,  त।
 सारी  बात  साफ  हो  जायगी

 wet  में  किसी  दूसरे  मामले  को  लेकर
 प्रा पसे  मिलने  प्राया  था  1  झापने  उस  समय
 यह  हिन्दा लक ों  का  सवाल  उठाया  भ्र ौर  कहा
 कि  मेने  इसको  देख  लिया है,  मुझे  तो  नहीं
 लगता  है  कि  इसमें  प्रीतिभोज  का  सवाल
 बनता  है  1  उसके  बाद  मेंने  कहा  कि  में
 इस  मामले  को  और  गहराई  में  जाकर
 देखना  कौर  मापकों  बता उगा  ।

 प्रखर  मुझे  मालम  होता  कि  भाप  राज

 इस  पर  रूलिंग  देने  जा  रहें  हैं,  प्यार  मह
 प्रायर-पेपर  पर  फ़ासला  होता  तो  में  आज
 सबेरे  ही  दे  देता  t

 ag  ot  शक घर  कौर  श्री  काल  की

 किताब  है,  में  इसमें  से  एक  सि  पढ़ना  और
 आपसे  कहूंगा  कि  इसका  महेन्द्र  रखते

 हुये  शो  रेलिंग  भ्रापको  सेवा  हो  दीजिये  ।

 भ्रध्यक्ष  महोदय  जो  उन्होंने  लिखा

 है  +  शै  फ  देता  t  \

 (exam)

 MR.  SPEAKER:  I  havé  given  the
 ruling,  You  can  bring  anything
 further,  I  will  consider  that  aleo  but

 write  to  me,  I  will  see  ta  them,

 I  am  not  allowthg  it,



 अदा

 Sekt  JYOTIRMOY  BOSU  (Dia-
 righ  Barbour):  I  want  to  seek

 You  main-
 tain  your  ruling.  We  maintain  that
 you  Have  made  ceftain  observations:
 I  would  like  to  ask  you  most  humbly
 what  is  the  procedure  which  was

 an  allegation  against  Mr,  Janeshwar
 Misra  that  he  has  produced  a  forged
 document?  (Interruptions),

 Now,  you  are  asking  the  Prime
 Minister  who  is  wunfortunately....
 (Interruptions).

 MR.  SPEAKER:  I  have  not  heard
 anything  from  the  Prime  Minister
 (Interruptions).

 SHRI  C.  M.  STEPHEN:  Are  we
 discussing  it  again?

 थी  मघ  लिमये  :  भागने  किस  चीज
 पर  रेसिंग  दिया  है  ?

 MR,  SPEAKER:  The  privilege
 issue  came  because  Shri  Raj  Narain
 denied  that  he  had  received  any  in-
 timation  for  further  investigation.
 Mr,  Subramaniam  produced  that
 letter  and  there  was  no  question  of
 privilege  left  after  that,

 भी  मधु  लिये  :  भाप  इश्यू  ही  नही
 समझे  ।  मेरा  वह  इश्यू  नहीं  है  ।  में  दो
 मिनट  से  भ्रमित  संभव  नहीं  लगों  ।

 PROF,  MADHU  DANDAVATE:
 You  try  to  understand  the  issues,  Mr,
 Limaye  ig  seeking  your  ruling.

 MR.  SPEAKER:  Whatever  it  be,
 bave  given  the  ruling,

 (Interruptions)

 SHRI  C.  M.  STEPHEN:  Why  are
 you  corning  in,  Mr.  Dandavate,  to
 Plead  his  case?

 PROF,  MADHU  DANDAVATS:  I
 function  on  the  basis  of  your

 support.  a  «+  |
 =
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 MR.  SPEAKER:  Whatever  it  be,
 I  have  given  the  ruling.

 aft  7  लिमये  :  प्रत्यक्ष  महोदय,
 भ्रापने  किस  सवाल  पर  रिलीज़  दिया  है  ?
 मेरा  सवाल  यह  है  कि  श्री  सुब्रमण्यम  ने
 कहा  हैं कि  यह  फोर्ड  लीटर  है  कौर  श्री  जनेश्वर
 मिश्र  को  मसला  प्रीतिभोज  कमेटी  में  भेजना
 चाहिए,  जबकि  श्री  जनेश्वर  मिश्र  ने  कहा
 है  कि  जो  श्रीमती  बंदिश  गांधी  का  लीटर  है,
 वह  फोर्ड  लेटर  है।  इस  करे  में  कौल  एंड
 शक धर  की  किताब  के  पेज  237  पर  कहा
 गया  है:

 It  is  a  breach  of  privilege  and  con-
 tempt  of  the  House  to  present  false,
 forged  or  fabricaterd  documents  to
 either  House  or  to  a  committee
 thereof  with  a  view  to  deceive  them.

 इसका  मानव  यह  है  कि  या  तो  श्री  जनेश्वर
 मिश्र  डीसी  कर  रहे  है  प्रौर  या  प्रधान  मंत्री
 शौर  शो  सुभगण्यम  डिग्री  कर  रहें
 हैं  1  (व्याधि)

 प्रत्यक्ष  महोदय  :  इस  बारे  में  नियम
 यह  है  कि  जो  मामला  डिस्पूटिड  होता  है
 उस  पर  प्रिसले  नहीं  बनता  है  ।

 शो  मधु  लिमये  :  मुझे  पढ़ने  दीजिये  :

 The  necessity  of  preventing  the
 production  before  the  House  of  false
 or  fabricated  documents  was  empha-
 sised  by  Speaker  Mavalankar  in  the
 Sinhe  case,

 भी  शशि  भूषण  (दक्षिण  दिल्ली):
 शंकर  साहब  प्रेयसी  किताब  वापिस  ले  लें  t

 श्री  मधु  लिये  :  उनकी  किताब  को
 गला  दिया  जाये,  उसको  होली  कर  दी
 जाय,  क्योंकि  उससे  सरकार  को  बहुत
 तकलीफ  होती  है  1

 SHRI  ©.  M.  STEPHEN:  Gir,  I  rise
 on  @  point  of  order,  I  want  to  know
 this,  You  have  given  two  rulings  One  is
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 [Shri  C.  M.  Stephen)  referred  to  the  Privileges  Com-

 the  main  ruling,  The  second  ruling  mittee  and  Shri  Janeshwar  Mishra

 you  gave  was,  there  should  be  no  should  be  allowed  to  clear  himself

 further  discussion  on  the  ruling  you  before  the  Committee,  In  case  he  is

 have  given,  And,  if  he  has  anything,  proved  to  have  placed  a  forged  ह...

 he  must  bring  jt  to  your  notice  by  ment  before  the  House,  he  should

 writing  to  you.  So,  that  chapter  is  be  procecded  against.  Anyway;

 closed.  If  St  is  closed,  then,  on  what  fe  matter  cannot  be  lightly  brush-

 bal,  Mr,  Madhu  Limaye  is  speaking,
 would  like  to  know.  I  would  like

 to  know  under  what  provision,  under
 what  basis,  he  ig  speaking,  We  are
 not  prepared  to  hear  him.

 MR.  SPEAKER;  Whatever  pro-
 ceedings  were  before  me,  I  gave  my
 rulings  on  them.  So  far  as  this  pri-
 vilege  issue  which  was  pending  be-
 fore  me  is  concerned,  it  is  not  based
 on  forged  document  of  Mr,  Rai
 Narain,  the  Government  said  that  the
 Department  had  suggested  that  if  he
 could  produce  further  evidence  oF

 produce  that,  even  that  could  be  in-
 westigated  into.  And,  Mr.  Raj  Narain
 said  that  he  did  not  receive  any
 letter,  Whatever  was  there  in  the
 first  notice,  I  gave  my  ruling  on  that.

 भी  मधु  लिये  :  मे  फर्स्ट  नोटिस

 पढ़  कर  घुनता  हूं  t

 प्रत्यक्ष  महोदय  मैने  हीलिंग दे  दिया  है।
 SHRI  C.  M.  STEPHEN:  What  fur-

 ther  discussion  is  there  now?  What
 jg  the  motion  we  are  discussing?

 SHRI  MADHU  LIMAYE;  ‘You  can
 raise  your  point  of  order  later.

 wena  महोदय  :  7  वहा  है  कि  मेने

 झपता  कूलिंग  दे  दिया  है  ।

 कु  there  are  any  fresh  things,  you
 aan  bring  them.

 सुब्रह्मण्यम  &  खिलाफ  कार्यवाही  की  जाये।

 It  is  a  fair  proposition.

 MR.  SPEAKER:  May  I  tell  you,
 there  are  clear  rules,  that  the  privi-
 lege  must  be  specific  and  not  dis-
 puted.

 इसको  किसी  और  शक्ल  में  ले  प्रांगण  ।

 When  the  facts  are  not  specific  how
 can  the  question  of  privilege  come
 in?

 aft  सम  सिमटे  :  प्र मर  माननीय  सदस्य
 ने  फोर्ड  लीटर  रखा है,  तो  उन  को  मेम्बरशिप
 से  निकाल  दिया  जाये  ।

 करो  शशि  भूषण  :  श्री  भ्र टल  विहारी
 वाजपेयी  ने  लेफ़्िटनेंट  गाते  को  लिखा  wo
 जगजीत  सिह  का  फोर्ड  लेटर  रखा  था  -

 माननीय  सदस्य
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 SHRI,  SHYAMNANDAN  MISHRA:
 I  rise  on  a  point  of  order.  You  have
 permitted  two  hon.  Members  on  the
 other  side  to  ralse  pointy  of  orders.
 It  would  be  a  discriminatory  treat-
 ment  if  you  do  not  allow  the  Members
 of  Opposition  to  raise  their  points  of
 orders,

 MR.  SPEAKER:  You  cannot  raise
 a  point  of  order  as  fer  ag  the  ruling
 is  concerned,  On  that  you  cannot.

 SHRI  SHYAMNANDAN  MISHRA:
 I  am  on  a  point  of  order.

 MR.  SPEAKER:  I  say  not  on  the
 ruling.

 SHRI  SHYAMNANDAN  MISHRA:
 Firstly  the  statement  made  is  not
 correct,  The  statement  that  a  day
 was  fixed  by  the  Chair  for  giving  a
 ruling  today  is  not  correct,

 MR.  SPEAKER:  That  is  correct.

 SHRI  SHYAMNANDAN  MISHRA:
 If  that  is  so,  it  should  have  been  in-
 cludeg  in  the  Agenda.  That  is  not
 BO.

 MR.  SPEAKER:  It  is  not  the  prac-
 thee  to  give  that  on  the  agenda.

 at  aa,  लिमये  :  मेरी  शुरू  से  राय है
 कि  रूलिंग  को  झा डर  श्राफ  पेपर  में  देता
 चाहिए  कौर  वहू  लिखित  होना  चाहिये।

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  yesterday  evening,  the  leaders  of
 the  Opposition  had  written  a  letter  to
 you  that  there  are  certain  espects  of
 the  matter  which  require  a  very
 clese  study.  Before  you  give  your
 ruling,  we  would  like  to  make  full
 wobmissions  on  this  privilege  issue.
 We  bad  made  a  request  yesterday.
 Therefore,  we  had  expected...  .(In-
 berruptions).

 SHRI  C.  M.  STEPHEN:  Why  should
 you  listen.  to  him?
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 atom  लिमये  :  श्री  स्टीफन
 को  बडी  तकलीफ हो  रही  है।  वह  कापियां
 बाहर  जा  कर  काफी  पी  लें  ।

 ची  इमाम  लग्न  मिथ :  ध्रापते  मानवीय
 सदस्य,  श्री  गोस्वामी,  कौर  माननीय  सदस्य,  श्री
 स्टीफन  को  मौका  दिया  है,  क्यों  श्राप
 मुझे  मौका  नहीं  देंगे  ?

 So,  Sir,  when  we  made  this  request
 to  you  yesterday,  we  expected  that
 you  would  hear  us  on  this  point  fully
 and  you  would  permit  us  to  make  our
 full  submissions.  But,  before  we  are
 able  to  do  that,  you  just  spring  on
 ug  your  ruling.

 SHRI  R.  Ss.  PANDEY:  What  is  the
 point  of  order?

 SHRI  SHYAMNANDAN  MISHRA:
 My  hon.  friend,  Shri  Limaye  hes  al-
 ready  quoted  from  the  book  by
 Shakdher  and  Kaul.  But,  may  I  also
 refer  you  to  the  May's  Parliamentary
 Practice  (latest  edition)?  On  page
 187,  it  is  clearly  stated:

 “It  is  a  breach  of  privilege  to
 present  or  cause  to  be  presented  to
 either  House  or  to  committees  of
 either  House  forged,  falsified  or
 fabricated  documents  with  intent  to
 deceive  such  Houses....”

 Now,  the  point  is  that  the  House  is
 confronted  with  an  allegedy  forged
 document.

 MR.  SPEAKER:  Mr.  Mishra,  if
 you  had  just  followed  what  I  said,
 perhaps,  you  would  have  saved  the
 difficulty  of  writing  to  me.

 SHRI  SHYAMNANDAN  MISHRA:
 refer  to  page  787  00  345

 Parliamentary  Practice,  Latest  Edi-
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 शी  भ्रंश  लिमये  :  यह  प्रतिपक्ष  जैता
 मे  मत  हो  गया  है

 SHRI  SHYAMNANDAN  MISHRA:
 This  is  said  to  be  a  forged  document.
 Let  there  be  complete  unanimity  on
 this  point  that  this  is  a  forged  docu-
 ment,  Then  you  méy  haul  him  up
 before  the  House,  (Interruptions)

 MR.  SPEAKER:  Now  please  _  sit
 down.  I  had  not  given  my  congent
 to  i  I  heard  all  of  you.  It  is  not
 the  practice  that  ]  go  on  hearing  you
 agaln  and  again  when  you  say  that
 you  could  not  tell  the  facts  and  s0
 you  want  to  speak  for  the  second
 time  Mr.  Mishra  please  do  not  lose
 your  temper  everytime.

 SHRI  SHYAMNANDAN  MISHRA:
 Yoy  are  losing  your  temper,

 MR,  SPEAKER.  If  I  am  losing  3
 am  wrong  but  if  you  are  losing  you
 are  wrong.  We  aré  missing  some-
 thing.  {f  could  not  allow  you  to  speak
 for  the  second  time.  Whatever  was
 There  I  gave  a  ruling  on  that  If  you
 think  that  there  is  something  fresh
 to  tell  about  his  document  specifically,
 you  do  so  You  cannot  add  in  bet-
 ween  anything.

 SHRI  SHYAMNANDAN  MISHRA:
 Will  the  Secretariat  kindly  give  me
 my  letter?  Let  me  read  out  my
 letter.

 PROF.  MADHU  DANDAVATE:
 What  you  are  saying  is  already  there?

 MR.  SPEAKER;  I  do  not  accept
 that.  You  go  on  supplementing  the
 original  motion.  I  am  giving  the
 Tuliig  over  the  discussion  which  was
 finished.  If  there  ia  anything  fresh
 you  come  out  with  ft.

 SHRI  SHYAMNANDAN  MISHRA:
 “The  notice  of  breach  of  Privilege
 given  by  Shri  Janeshwar  Mishra  and
 Shri  Madho  Limaye  against  the  Prime
 Minister  and  the  Minister  of  Finance,
 Shri  C.  Subramaniam  is  receiving
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 shaye  with  you  our  sincerest  gnxlety
 that  the  House  canndt,  and  must  not,
 Jet  the  matter  go  without  sscertain-
 ing  the  truth  in  the  matter.  A  member
 of  the  House  hag  been  clearly  and
 unambiguously  accused  of  committing
 forgery  and  the  Member  concerned
 has  produced  what  he  claus  to  be  the
 original  document  refuting  the  charge
 of  forgery.  Further,  the  claim  of  the
 FM  that  she  had  asked  for  the  origi-
 na]  document  and  drawn  a  blank  has
 been  denied  and  not  proved.

 In  the  circumstances,  we  cannot
 shovel  the  matter  under  the  rug  with-
 out  getting  at  the  truth  and  vind:cat-
 ing  the  honour  of  one  party  or  the
 other,

 The  process  of  ascertaining  the
 truth,  you  will  agree,  cannot  be  left
 to  the  accused,  whoever  he  or  she
 may  be.  For,  that  would  militate
 against  the  principle  of  natural  justice
 that  the  accused  cannot  be  the  judge
 in  his  or  her  own  case.

 All  in  all,  in  a  matter  like  this,  we
 would  request  you  to  give  us  full  op-
 portunity  to  make  our  submissions
 when  the  occasion  comes”

 The  signatories  are:  ss  N.  Mishra,
 Jyotirmoy  Bosu,  Madhu  Limaye,
 Samar  Guha,  P.  K.  Deo,  Janeshwar
 Mishra,  P.  G.  Mavalankar  and  Ram
 Ratan  Sharma.

 MR,  SPEAKER:  You  rose  on  4
 point  of  order  about  the  letter  that
 you  had  addressed  to  me.  ‘The  origi-
 nal  motion  that  came  to  me  was
 based  on  this  thing  that  the  Finance
 Minister  ang  the  Prime  Minister  told
 wrong  thing  when  they  séld  that  Mr.
 Raj  Narain  was  askéd  to  produce  this
 and  he  was  not  able  to  produce  and,
 therefore,  they  told  &  wrong  thing.
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 yemaing  specifically  confined  to  that,
 nemely,  whether  she  told
 thing  that  she  had  written  to  Mr.  Raj
 Narain,  I  ree,  the  Department.  The
 facts  are  disputed,  They  are  not  spe-
 cific.  I  cannot  ait  on  judgement  as
 to  which  ome  is  forged  and  which  one
 is  not.  The  House  has  many  other
 avenues  to  going  into  it  but  not
 through  a  privilege  motion.

 SHRI  SHYAMNANDAN  MISHRA:
 Qir,  how  to  vindicate  the  honour  of
 the  Member?

 MR.  SPEAKER:  I  have  given  my
 ruling  on  the  first  notice.  If  you
 have  anything  more  you  come  out
 with  that.

 22.57  bre.
 PAPERS  LAID  ON  THE  TABLE—

 contd,
 Certirmp  Accounts  or  Detar  DaveLor-
 Ment  AUTHORITY  FoR  970-7l  WITH

 Auvprt  REPORT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORES  AND  HOUS-
 ING  (SHRI  DALBIR  SINGH):  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Certifled  Accounts  (Hindi  and  English
 versions)  of  the  Delhi  Development
 Authority  for  the  year  1970-71,
 together  with  the  Audit  Report
 thereon,  under  sub-section  (4)  of
 section  25  of  the  Delhi  Development
 Act,  1957.  [Placed  in  Library.  See
 No,  LT.9688/75).
 ANNUAL  सकपका  or  Emp.ioress’  Strate
 Insunance  ConRPoRATION  FOR  ‘1073-74,
 anp  Coa  Mrves  (AmeEnpt.)  Recu.a-
 TIONS,  1975,  AND  METALLIFEROUB,  Mrnzs

 (Amenpr)  Reounations,  I975.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  I  beg  to
 lay  on  the  Table:—

 (3)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)
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 te  Insu- of  the  Employees’  Stat
 rance  Corporation  for  the  year
 ‘1978-74,  under  section  36  of  the
 Employess'  State  Insurance
 Act,  948  [Placed  iq  Library.
 Sea  No,  L'T-9690/75},

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (7)

 आस
 50  of  the  Mines  Act,

 (i)  The  Coal  Mines  (Amend-
 ment)  Regulations,  1975,
 published  in  Notification  No,
 GSR,  52  in  Gazette  of  Indie
 dated  the  ‘19th  ‘April,  1975,

 (ii)  The  Metalliferous  Mines
 (Amendment)  Regulations,

 1975,  published  in  Notification
 No,  G.S.R.  53  in  Gazette  of
 India  dated  the  90  April,
 1075,  [Placed  in  Library.

 See  No,  LT-9600/75}.

 Brocuure  on  SALARIES,  ALLOWANCES
 AND  AMENTITIEs  or  MPs  IN  CERTAIN

 Forrien  Countrizs
 SHRI  Rk.  S.  PANDEY  (Rajnand-

 gaon):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Brochure  on  Salaries,
 Allowances  and  Amenifies  enjoyed  by
 Members  of  certain  Foreign  Parlia-
 ments.  [Placed  in  Library,  See  No.
 LT-9694/75].

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL;  Sir,  I
 have  to  report  the  following  messages
 Teceived  from  the  Secrtary-General
 of  Rajya  Sabha:—

 (i)  ‘I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha
 a¢  its  gitting  held  on  Friday,
 the  Ind  May,  1975,  adopted
 the  following  motion  in  regard
 to  the  Committee  on  Public
 Accounts; ~
 "That  this  House  concurs  in  the

 recommendation  of  the  Lok


